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Hew Delhi, this the l3th day of August. 1997
Hou'ble Dr.Jose P.Vecghese-Vice Chairman(J)
Hon'blfe nr. N. Sahu, Hanber (A'

Krishao Pal fJ'pif^lM^COTmission,
Ex«=Casual Labourer,Planning ^PETITIONER
New Delhi

(By Advocate -Shri AoKoBharadwaj)
Ver SU3

^ °'shri'^R°PoTo^on, Secretary, PlanningiS^iss!Sn?lo3n'a Bhawan. Dew Delhi,
w, nttr-fender Singh Randhawa,The DeputySe«e!ary,Plauning Co^ission,

Yojna Biiawan,New Delhi©
S.Shri K.M.S.Khalsa,The S^tlon Officer.Planning Conroission, Room Ho, 1. .brspqhdeHTS

Floor, Yojna Bhawan,New Deini

(By Advocate •= Shri NoSoMehta)
order (oral)

tisj, nr- .Tftae p., Verghesea VC (J) °

It is stated on behalf of the respondents

that there was a confusion with respect to the
identity of the petitioner. The petitioner herein is
one Krishan Pal S/o Surender Singh while the reply
filed WAS with respect to one Krishan Pal S/o Shri
Khem Chand. It is stated that Shri Krishan Pal
S/o Shri Khan Chand has already been given some
benefit and they are not in a position to withdraw
the benefits already given, and the respondents are
willing to give the next first available chanoe to
the applicant as and when the vacancy arise in
preference to any outsider or freshers.His seniority
will be fixed by giving the weightage to the days of
work he has already worked in the department. All the
remaining relief will be as per the scheme, m view
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Of the agreed position as stated above, this CP is
di sposed of and notices are dischargedo

•

(Dr.Jose P.Verghese)<No Sahu) Chalrman(J)
Member (A)
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